
.. ·~ - ., 

CENTRAL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BENO!. ALLAHABAD 

ORIGIN?I.L APPLICATION NO.954/2001 
this the 23rd day of May, 2002 
HON'BLE MR. S. DAYAL, AM 

HON' BLE MRS, MEERA CHHIBBER. JM 

Bhawani Shanker Trivedi s/o Late Sri Chandra. Kant Trivedi 

posted as Lower Division Clerk, in Jawahar Navodaya Vidalaya. 

Vasantpur Bansi, Dist. Siddharth Na.gar. 

By Advocate: Sri Bheem Singh 

versus 

• •• Applicant 

1. Union of }ndia through Director Navodaya Vidyala~ 
samaiti. · -39, Kailash Puri Colony. New.Delhi. 

2. Dy. Director, Navodaya Vidyalaya samiti, B-10, 
Sector-C, Aliganj, Lucknow. 

3. Chairman, Vidyalaya Management Committee, Jawahar 
Navodaya Vidyalaya, Basantpur Bansi ,Siddharth Ngr. 

4. Principal, Jawahar Navodaya Vidyalaya, Basantpur 
Bans!, District- Siddharth Na.gar. 

By Advocate: sri Vinod Swaroop. 
ORDER (ORAL) 

• •• Responderr. 

MR. S. DAYAL, MEMBER (A) 

This application has been filed for setting aside 
the order dated 2s.s.2001 passed by the respondent No.2. 
A direction is sought to promote the applicant as 
Upper Division Clerk since t~e date on which juniours 
to the applicant have already been promoted. 

2. The case of th~ applicant is that he joined Jawahar 
Navodaya Vidyalaya, Basantpur Bansi, Dist. Siddharth Na.gar 

on 16.4.1987 en the basis 

15.4.87. His appointment 

of department order dated 

was extended on 15.7.1987 and 

14 .10 .87. The applicant claims that his appointment was 

extended thereafter from time to t.ime. He also claims 
./ 

that there was an artificial break in service and some 

artificial gap was made by the respondents. He claims 

tra t services of XMM nmmber of persons who had been 

appointed as LDC has been regularised by the respondents. 
He mentioned the name of one Sarviji in this connection • . 
He Ls also mentioned names of Abhayakumar 5rivastava adnd 
Anil Kumar Singh in the same connection. He claims ·that he 
is entitled to·be appointed as UDC on the basis of 
seniority from the date of initial appointment. 
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The lear_ned counsel· for the. a-pplica.nt has been seeking 

adjoomments on the. g.roUAd of illness on 14.8.2.001, 19.11.01, 

4.2.2002, 17 • .4.2002 artd he s,eught adjournment on the- grclil-nd o 

s-ickne-s·s again. we do n·ot grant such a pray-er for adjour-nm,nt 

and rej ec"t t-h-e same. Sri Vin·od Swaroop, counsel fer the 

resp·ond~n-ts. He has flled counter reply in this ease. \Je 

have c en si clereel the pleadings· on record and pass orders. 

4. \Ja.fLnd from Ann~xure 21 which i~ an order of Tribunal 

in O.A. 1455/2.000- da,ted 16.3.2001 in wh·ich grievance of the 

applicant me-nti oned is that. h.e was. denied promotion from the 

date it was owe to Aim while his juniors were promoted. He 

had made. rapre·s.entatioE to the rasponder:its witho.u.t any 

re-spons·e- •. A direc~i_on in this OA was that the per:i-cP.ng 

re.presentati.on .. may be-decided ey a detai.1-.ed aaJli rceason Eld pnd 

5 •. IJe find r·r-onr Annexur·e P that th·e o-rder on ae.pll:I ta.tton 

of the a,ppdican-t has- been pa-ss·ed. It has; been- sta,t·ed in 

order- dated 25.5.21}01 (Ann-exu-re I) that, ttta- a,pplicaAt Rad 

- been appointed on adhoc basis on 16 .• 4.1987 for 89 days. 

Kia s-ervices were extended twice an-d the period of extension 

expired on 12.1 •. sa 1,.1ben the Services ef Mr. Trivedi is 

terminated. Mr. Trivedi aga,i-n a,ppli_ea for engag.e.mst11t on 

daily t.talJ;)ea, an:d he uas eng.a9-ed on daily wages still 31.12.se. 

He t.1-as. again g.iven a,ppointment as part time staff fr em 

1.1.89 ts 22.2.90._ Mr. Trivedi was regularly appointed after 

his se-lection by selecti_on committee en the basis of 
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.,. suemissiom of his game by the Employment office in 1990 and 

h:e was- r·eg·til a-.lY appointe,d on 16.3.1990 and took charge. on 

6. It. i_s pl ear from the narration m a::le in order_ da-ted 

25.5 ~.2001 that regular appoiotment of the. applicant was_ made 

only with· eff·e-ct ft>om 1'7 .J .. 1990. Ttle. person cl.aim-s to, be 

junior- ~••• t·o. the applicant in the OA- had been given 

r-egular a-pPo-intment fr-om aa ea-rlier- Elate, the-refore, the 

applicant· can maids no cl am for pr-omotion to UOC on the 

b as+-s of his service 

and part tim·e, basis. 

rendered cm ••-hail adhoc, daily uages 
~-::g j,__ ~- 

The O A is dis posed of as- .,,o- m ari t~. 
' . ,\ 

There shall tte ne order- as to costs. 

~ 
PI.Bfftb er ( j ) 

.~ 
Member ( A) 

vtc. 


